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Vs.

1. Smt. Shailja Chandra
Chief Secretary
Govt. of NCT of Delhi
Delhi Sachivalya, I.G.Stadium
New Daelhi - 110 002.

2. Sh. 8.P.Aggarwal
Principal Secretary
Department of Health & Family Welfare
Govt. of NCT of Delhi
Delhi Sachivalva
I.G.Stadium
New Delhi - 110 002. .-« Respondents

(By advocate: Mrs. Aynish Ahlawat)
ORDER (Oral)

”

By_Shri M.P.Singh. M(A):

The Tribunal vide its order dated 10.5.2002 in

0A 1266/2002 has passed the following order:

. The facts as alleged in the
0OA suggest that the applicant after,
allegedly, completing 24 vears of service

i ’ has been making representations for grant.
of 2nd Assured Career Promotion Schepe
but so far none of the representation has
keen responded by .the department. Hence,
we are of the view that this 0A can be
disposed of at this stage itself by
directing the respondents to dispose of
the representation of the applicant
within stipulated period of time.
Accordingly, we order that respondents
shall pass a reasoned and speaking order
on  the representation dated 16.9.1999,
16.1.2000, 17.5.2000, 24.8.2000,
26.11.2000 and 15.2.2002 within a period
of 2 months from the date of receipt of a
copy of this order. This 04 shall also
be read as a supplementary
repraesentation. A copy of the same be
also sent alongwith this order to the
respondents .




fra@;

'--2_,.——' _5- -

2 The applicant has filed Contefpt patition
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g ordar and Lnay Hava LHOUs

he  same has  been takan on  record. as e the
aforesald ordear, rhe applicant has bsen granted The

seoond Financial upgiradation, undel ACP Sonams, in &

pay scale of Rs.12000-16500 woa. F.27.8.199%. Fiom b

the applicant has Laarn aranted the saseond  financial

upgiradation in pursuance of the directions ot tha

Tr-ibunal. nothing KUY IVEs. cH BA5/2002 is
accordingly dismissaed. Hotices are discharged. o
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